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i
BEFORE THE NATIONAL GREEN TRIBUNAL AT

DELHI PRINCIPAL BENCH

ORIGINAL APPLICATION NO. 914/2022

IN THE MATTER OF:

KAMLESH JONWAL

UDAY PUNJ & ORS.
VERSUS

... PETITIONER

...RESPONDENTS

1. That I am duly authorised and competent to affirm the present

~==-~Affidavit on behalf of the Respondent No 2 /DDA, which has

averments in the present petition contrary to anything stated or

submitted in this Affidavit.

3. That in compliance of Order dated 20-11-2023 passed by the

Hon 'ble Tribunal in this matter, a joint site survey of the subject

area was carried out on 21-11-2023 along with the concerned

Revenue Staff of SDM (Vasant Vihar), AE/SPD-l (DDA) and

"
"
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4.

Sh. Birender (Habib. Surveyor). After survey of the land. which

is subject matter of the case, a TSS plan has been prepared and

provided by the Surveyor.

That as per TSS plan for the area of land which is the subject

matter of case:

Site 01 (Area under Green): This site is adjacent to service

road connecting Exit gate (Kaveri Apartment) and Vasant

Kunj Road and in the right while going towards Exit gate

(Kaveri Apartment). Area measuring 384.88 sqm in Khasra

No. 93 and 989.37 sq. in Khasra No. 87 is under Green Belt.

Photos of this site is also enclosed.

Site 02 (Area under Green): This site is adjacent to service

road connecting Exit gate (Kaveri Apartment) and Vasant

Kunj road and in the left while going towards Exit gate

(Kaveri Apartment). Area measuring 1159.648 sqm in

under Pump House, Kaveri apartment):

also enclosed.

Site 04 (Area under Barat Ghar, Kaveri apartment):

Area measuring 1601.024 sqm is under Barat Ghar in

Khasra No. 88 min. 89 min and 93 min. Photos of this site is

also enclosed.
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Site 05 (Area under DDA market): Area measuring

1168.020 sqm is under DDA market in Khasra no. 88 min &

89 min. Photos of this site is also enclosed.

Site 06 (Area proposed for Police Station): Area

measuring 12326.05 sqm in Khasra no. 86 min, 88 min &

67 min is lying vacant at the site and is partly under green.

Photos of this site is also enclosed.

The TSS plan duly signed and verified by the Revenue staff

of SDM (Vasant Vihar) with respect to the reference point

shown by them, Revenue Staff of DDA, AE (DDA) and

Surveyor is enclosed.

,".

f ;;", .. (",.....
Khasttar~;N'6,.

·C'5..

479/396/87(3-12), 86(9-12), 88(9-17), I

330/93(4-17) and 67(12-03) 'ofWillage
;' \ ~'1

10,000,00/- was paid by DDA to L&B Dept. GNCTD against the

said award vide cheque no. 908137 & 906691 dated 09-01-1981.

6. That the respondents have violated the order dated 13.12.2023 of

the Hon'ble Tribunal by cutting down the trees in the area in
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question. Photographs of the cutting down of trees in question

are attached herewith as Annexure R-I.

7. That the present short affidavit is submitted accordingly.

., '~,1, .,', .. ' c-
~';;.;: t~ ~¥c. ' . " ..., ;'j

VERIFICATION:-"'Y~>''t,., h. ":ll;'IooH'}k,:1

Verified at New Delhi on thi~ -3-.PiJ; ~9'Gecember, 2023 that

the contents of the above Affidavit are true and correct to the best

of my knowledge and based on the official records of the

Respondent. No part of it is false and nothing material has been

/

~~~.

DEPQN.ENT.),.. "! i.h, "

. ,;:~.~;~:: :~{;;r"', 1....;y,·i~.:1; X ·,s
'W'" ~.. ~,;. ,"' ~: ,;' ~",(> ~.~~:/i)6::· 14r;t"~

"
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•
Delhi Development Authority

Office of the Dy. Director (LM) NDZ
A-Block, 3rd Floor, Vikas Sadan

INA, New Delhi-l10023

File No NGT/Hort.(44843)23/Legal '')..6 s:

To

SDM Vasant Vihar,
Palika Bhawan, 6th Floor,
Sector-13, R.K. Purarn, New Delhi.

Sub: Demarcation of land falling Khasra no 480/396/87(3-12), 479/396/97(3-12),
88(9-17) and 67(4-01) measuring 30 bighas 14 biswas village Masoodpur, New
Delhi.

Ref: Original Application no 914/2022 titled Kamlesh Jonwal Vs Uday Punj &
Anr. pending before the National Green Tribunal Principal Bench, New Delhi.

In view of above referred NGT Matter, the Hori'ble tribunal vide order dt
12.01.2023 directed to get the land in question demarcated. In compliance of Hon'ble
Tribunal ajoint survey was conducted on 21.11.2023 in which revenue staff from SDM,
Vasant Vihar, GNCTD and DDA Staff along with the surveyor were present on the site.

The surveyor provided TSS drawing after completion of the survey of the land in
question. There is some land which needs to be surveyed again and which is not shown in
TSS drawing.

Hence, a re-survey needs to be carried out and a demarcated plan of the land in
question, duly verified by revenue officers of GNCTD and DDA, has to be placed before
the Hon'ble Tribunal.

It is, therefore, requested to direct the concerned revenue officer to remain present
on 04.12.2023 at 10:30 A.M. at Kaveri Apartment gate no 2 D-6, Vasant Kunj, New
Delhi.

~
Dy. Director/LM(NDZ)

Copy to:
I. SHO, Police Station, Vas ant Kunj, South, New Delhi with the request to provide Police
Assistance to DDA Staff & Revenue Staff GNCTD on 04.12.2022 at 10.30 A.M. on the
survey site.
2. Ex, Engineer (SPD)-l ,DDA, DDA Office Complex, Nelson Mandel Marg, Vasant Kunj,
New Delhi with the request to direct the concerned officer to remain present on the site on

~~eduled date & time.
0" Habib Surveyor for survey ofthe land in question.

Dy. Director/LM(NDZ)
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